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N IN THE COURT OF NATIONAL GREEN TRIBUNAL

DELHI
Execution Application No. 15/2024
In
In Original Application No. 642/2023

In the matter of:

Resident Welfare Association

IF-Block (West), VikasPuri .veeeees Applicant
Versus
Horticulture Department of MCD
(West Zone) &Anr. .......Respondent (s)
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r IN THE COURT OF NATIONAL GREEN TRIBUNAL
DELHI
Exccution Application No. 15/2024
In
In Original Application No. 642/2023
In the matter of:

Resident Welfare Association
F-Block (West), VikasPuri........ Applicant

Versus

Horticulture Department of MCD
(WestZone) &Anr.........Respondent (s)

Status_Report in the shape of affidavit on behalf of the
Respondent / Municipal Corporation of Delhi.

I, P.K. Banerjee S/o Sh. Sunil Kumar Banerjee, Age about 55
years, Deputy Director Horticulture, West Zone, Municipal
Corporation of Delhi, on behalf of the Municipal Corporation of
Delhi.

I, the above named deponent do hereby solemnly affirm and

declare as under:-

1. That I am presently posted and Deputy Director Horticulture /West
Zone, MCD, New Delhi and is conversant with the facts of the case

based on the official records maintained by the department, am as

ecdfd available in the office and having read and understood the

Hts of the aforesaid Petition, is competent to depose by way of
i \)

refent status report in my official Capacity as state aboy
g
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(“\‘ 3. That in compliance of the Order of Hon’ble NGT dated 18.10.2023,
an inspection of the booking site at Park Dussehra Ground, also
known as Bharpai Devi Jindal Park at F-Block VikasPuri, was
conducted by the then Deputy Director (Horticulture) on
25.10.2023, within the stipulated three-month period as directed by
the Tribunal.

4. That during the inspection, it was observed that commercial
activities were taking place within the park. Consequently, security
deposits totaling Rs. 60,000 were forfeited from the following
booking parties:

o Rs. 30,000/~ forfeited from Sh. Mool Chand, Trustee,
GyanSarovar Charitable Trust (Regd.) organizing the
Ganesh Chaturthi (Religious Programme) Function at F-
Block DushheraGrond, VikasPuriw.e.f. 19.09.2023 to
28.09.2023.

o Rs. 30,000/- forfeited \from Sh. Sat Narayan, Lok Jan
KalyanSewaSamiti (Regd.), organizing the Ganesh
Chaturthi (Religious Programme) Function at F-Block
Dushhera  Ground, VikasPuriw.e.f. 29.09.2023 to
02.10.2023.

5. That this forfeiture of security deposits was duly recorded in
paragraph 10 of the affidavit dated 24.05.2024. The evidentiary
noting of the Horticulture Department, West Zone and G-8
reflecting forfeiture of Security Deposit is enclosed as Annexure-
RI.

6. That after compliance of the Hon’ble NGT order dated 18/10/2023

i.e. the inspection of booking site and forfeiture of Security
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communicate this lapse to the undersigned. When this instance of
non-submission of the compliance report came to the notice of the
undersigned, a show cause notice vide No. DDH/WZ/2024/52
dated 04/06/2024 was issued. The same is enclosed as Annexure-

R2.

. That it is submitted that the current Deputy Director (Horticulture)

is managing the responsibilities of four zones and headquarters.
Ideally, each zone should be managed by individual Deputy
Directors (Horticulture), requiring one Deputy Director per zone
and headquarters. However, due to staff shortages, one Deputy
Director is currently handling the responsibilities of four zones and
headquarters, which should ideally be managed by five Deputy
Directors. The copy of Assignment of Work Charge is enclosed as

Annexure-R3.

. That due to administrative reasons, i.e., the transfer of the then

Deputy Director (Horticulture) and the significant additional charge
on the current Deputy Director (Horticulture), the undersigned was
unable to ensure the submission of the compliance report despite
compliance of Hon’ble NGT order dated 18/10/2023 as effectively
as intended. It appears there was a lapse in communication and

follow-through by the subordinate staff regarding the submission of

the report.

. That with regard to the reference of FIR dated 15.09.2023, it is

clarified that this FIR pertained to a previous organizer who failed
to remove the swings. The department consistently takes action
against any violations of the booking period as per municipal

guidelines. The F-Block Dussehra Ground was booked from
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( X details. The Horticulture Department, West Zone/MCD is following
the guidelines of Resolution No. 64 Dated: 10.09.2012 duly
approved by the Corporation in respect of Celebration of
DurgaPooja and other Religious Functions in the parks under
MCD. The guidelines have been framed in directions of Hon’ble
High Court orders in the matter of BHABAJIBAN
BHATTACHARYA AND ORS Versus MCD and ORS in WP(C)
No. 6657/2011 Dated: 27.09.2011.The photocopy of resolution are
enclosed as Annexure-R4 (Colly) order dated:6657/2011.

10.That with regard to concern of noise pollution, it is highlighted that
as per prevailing guidelines no DJ will be played after 10.00 PM.
The Police Department should enforce such noise control
regulations because MCD does not have the force to control such
crowds.

11.That with regards to the digging of pits, it is submitted that no
permission for digging of pits was given to the park booking party.
The same was dug by the booking party on 13.05.2024 to avoid
water logging at the venue. Upon receipt of the complaint, the pit
was immediately closed by the organizer after direction by the
Garden Chowdhary on 14.05.2024. The photographs of park after
close the pit are enclosed as Annexure-RS.

12.That further security deposit amounting to Rs 10,000/- was
forfeited in respect of DivyalyotiJagritiSansthan (Regd.)
Organizing theKATHA (Religious Programme) as per policy dated
26.09.2012 function at F-Block, Dushhera GroundVikasPuriw.e.f.
07"-May-2024 to 20"-May-2024.Copy of the receipt of forfeited

mount is enclosed as Anexure-R6.

* / RAWPAL
IPAL S .

.’
Regd. 1y 1 : :
oMo, 1697gqnvdnience or general welfare. Allow :
Vatd upro 0232_2[12? g Ing afford

able use of

:ipal Parks for marriages, social, and religious function helps
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¢\ meet the high demand in Delhi, where community halls are
insufficient, particularly benefitting those who cannot afford
expensive venues, and thus promoting public welfare.Few parks of
MCD are notified to serve the needs of the society.

I4.That in terms of solid waste management, the answering respondent
makes it mandatory while booking the said park, mandatory that,
the park be returned neat and clean.lt is the responsibility of the
event organizer to manage waste during the function. Post-event,
the cleanliness of the site is maintained by the Malies of the
Horticulture Department, West Zone of MCD. As per direction
given by this Hon’ble Tribunal vide order dated 04.04.2024 in the
matter titledRajaram C. Iyer V/s. GNCTD &Ors. Original
Application No. 152 of 2023has directed that SoPmay be amended
by inclusion of specific stipulation for imposition of high amount of
penalty on the defaulters and also earmarking of specific part of the
booking amount for utilization for remediating the environmental
damage caused. That in response answering respondent/MCD sent

a proposal to the higher committee for addition/amendment to the

Park Booking Guidelines.

15.That according to Circular No. DOH/DDH/HQ/SDMC/2013/111
dated 31.05.2023 issued by Director(Hort.), parks used for
functions such as marriages will have a peripheral green belt
created with one row of tall trees, leaving space for gates. Where
feasible, green lawns will be developed in the parks. These parks
will remain open for children's to play when not booked. The green

i ]t\wj[h one row of tall trees is intended to be created during the

HPAOF ﬁg; monsoon season when it is not the marriage season
\

of Circular is marked as Annexure-R7.
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( b 16. That the Handing Over/Taking Over of the concerned park from
DDA and rough sketch of the same is attached as Annexure-R8

(Colly).

1'7.That as such in pursuance to circular, Peripheral plantation of Park
Dussehra Ground has been done and also one portion of the
Dussehra Ground Park is maintained as a park, with the remaining
arca are divided into 3 Sites having ID No.
FS/WZ/124/1,FS/WZ/124/2 & FS/WZ/124/3 for social and
religious functions. The photographs of the developed portion of
the Park Dussehra Ground is attached as Annexure-R9 (Colly).

18.That additionally, there are various specialized parks in the
proximity like Herbal Garden at Punjabi Bagh, Bindra Park at
Rajouri Garden which contribute to environmental conservation
efforts.The photographs of these parks are attached as Annexure-
R10 (Colly).

19.That, therefore, the compliance of Court directions regarding
inspection of the sites and relevant actions were already taken, but

only the report was not submitted,due to reasons elucidated in

paragraph no. 4,5 and 6.

In light of the above, I respeétfully submit that the compliance
measures and actions taken were in good faith and in accordance
with the Tribunal's directions. I request the Tribunal to consider the
ircumstances and administrative challenges faced by the

re Department/MCD.

PUBameryep.

RESPONDENT
DEPONENT
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W Verilied at Delhi on this  day of August-2024 that the

contents of the above affidavit are true and correct to the best of my

knowledge and nothing material has been concealed there from.

IZNO/J {0 PK@amey'eQ
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As desired by the Deputy Commissioner, West Zone, MCD:-

In the instant case, it is to submit that as per the detailed note of the
concerned Section Officer(Hort.), West Zone, MCD and is self explanatory
and placed at page 1/N-03/N of the file. As per the report, the Horticulture

* Department, West Zone, MCD has an-option of forfeiting of Security Money’

only of both the booking parties namely:-

i) Sh. Mool Chand, Trustee, Gyan Sarovar Charitable Trust,
DG-3/145, Vikaspuri, New Delhi,

ii). Sh. Sat Narayan, Lok Jan Kalyan Sewa Samiti(Regd.), M-
431, Shakurpur, Anandvas, New Delhi-110034.

1
In this regard, it is further submitted that the Hon'’ble Nationa) Green .

Tribunal in its Order dated 13'.10.2023 in: 0.A.N0.642/2023
(LA No.781/2023) directed and it is reiterated as under that:-

T In this original application, the Residents Welfare Association of
FBlock of Vikas Puri has made the complaint that the permission for
various functions at Smt. Bharpai Devi Jindal Vatika, also known as
Dussehra Ground, located in the vicinity of F-Block, Vikas Puri, New
Delhi is being granted by the authorities in violation of
environmental laws and the orders passed by the Hon'ble.Supreme
Court and NGT.

2. As per the gllegation, the respondent _authoritiés are permitting

" various' functions including marriage functions in the park wherein

the function organizers/tent owners takeover the entire park thereby

restricting the right of the residents to use the park. After the
function, no.cleaning of the park is done.

3. It is also alleged that no measures have been taken to follow the
guidelines in respect of solid waste management, water poliution,
air pollution, etc. and that the function. so arganized in the park
create noise poliutipn disturbing the life of thé nearby residents. It is
disclosed in the application that even the Superintendent of the
MCD park has filed a complaint with the Vikas Puri Police Station
alleging that the park does not get vacated from the grip' of the
function organizers and no action is taken.

4. The submission of Counsel for the applicant is that in terms of
judgment of the Hon'ble Supreme Court in the case of M.C. Mehta
vs. Union of India & Os. reported in (2009) 17 SCC 683, the use of
parks by MCD, NDMC and DDA for the purpose specified in the
said judgment should not be permitted more than 10 days in a
month and no function thereafter should be permitted during the
remaining 20/21 days. In this regard, he has also placed reliance
upon the interlocutory order of the Hon'ble Supreme Court dateq
02.08.2021 passed in Civil Appeal Diary No(s) 15182 of 2021
North Delhi Municipal Corporation vs. President’ Budhela Welfare'
Association"& Anr. The submission -of Counsel for the applicant is
that though repeated complaints were made to different authoritie
but till now, no action has been taken. )

TRUE COPY
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The allegation.made in the OA clearly reveals that a substantial
issue relating to enwronment is involved and authorities are
required to take appropriate action in accordance with the judgment
of the Hon'ble Supreme Court as well as the existing rules and
regulations of the MCD.

Hence, we direct the Director, Horticulture Department of MCD
(West Zone) i.e. Respondent No. 1 to carry out the spot
inspection of the park in question, ascerfain the correct
position in_respect of allotment of the park and its use for
different functions on the basis of the record as also the other
material _collected during the - spot_inspection and take
appropriate remedial measures to ensure due compliance of
the judgment of the Hon'ble Supreme Court and the applicable
rules _and requlations of the MCD. Let this exercise be
completed within a period of three maonths from today.

Respondent No. 1 will submit the action taken report before
the Registrar . General “of _this _'Tribunal by e-mail at
judicialngt@gov.in _preferably in the form of searchable
- PDF/OCR Support PDF and not in the form of Image PDF. If

found necessary, the matter will be listed before the Bench for
consideration,

OA is accordingly disposed off.

A copy of this order be forwgrded to the Director, Horticulture
Department of MCD (West Zone) by e-mail for compliance. A
inspection was carried out on dt.25.10.2023 by the then Dy.
Director (Hort.) at Bharpal Devi Jindal Park, F Block Vikas Puri and
found commercial activity in the park.

Keeping in view of the above, it is'proposed that the security
money {Rs. 30, 000/-+ 30,000/~ respectively = Rs. 60,000/-(Rupees
Sixty Thousand Only)} be forfeited from the both the bookmg parties .
.namely:-

Sh. Mool Chand, Trustee, Gyan Sarovar Charitable Trust,
DG-3/145, Vikaspuri, New Delhi,

i)

Sh. Sat Narayan, Lok Jan Kalyan Sewa Samiti(Regd.), M-
431, Shakurpur, Anandvas, New Delhi-110034.

i)  The Action Taken Report be submitted within 03 months by
the Dy. Director(Hort.), West Zone, MCD through e-mail be
complied with accordingly.

Submitted for kind information pl.

e

Section Officer(Hort.),

West Zone, MCD
Saction Officer (Hort.
West Zone, MCD

£

” ,[,’,

F2)f23
EGH
or (Fort)
West Zone, MCD
PK.BA

We'st Zone/ MCD

Tcs//ﬁfx
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~ Municipal Corporation of Delhi ’f'J 5 5/ /S .
Office of the Deputy Director (Hort.)/West Zoﬁeo =
4h Floor, Dr. Sahib Singh Verma Nigam Bhawan -
Near Shivaji College Raja Garden New Delhi-110027

NO.DDH/WZ/2024/ KE2_ Dt. 0‘\& 61'2.‘\

Subject: Show Cause Notice Regarding Violation of NGT Order on Events Held at Dussehra
Ground, Vikaspuri.

It has come to the attention, through a news article published in the Times of India on
03/06/2024 titled "NGT raps MCD for flouting order, holding events in park," that social and
religious events have been frequently held at the Dussehra ground in Vikaspuri, West Delhi,
exceeding the permissible limit of 10 days per month as mandated by the National Green Tribunal
(NGT) order dated October 18, 2023.

As per the information and documents attached to the application filed by the resident
welfare association (RWA), the ground was booked for events from May 7, 2024, to May 20,
2024, totaling 14 days. This action is in direct violation of the NGT order and has resulted in
environmental damage, including the digging of pits up to 10 feet deep. '

In light of these violations, you are hereby directed to show cause within 2 days from the
receipt of this notice as to why disciplinary action should not be taken against you for failing to
comply with the NGT order and for allowing the usage of the Dussehra ground beyond the
stipulated limit.

Your explanation should include:

1. The reasons for permitting events beyond the 10-day limit.

2. The measures taken to ensure compliance with the NGT order.

3. Steps undertaken to address and mitigate the environmental damage caused by the
events.
Failure to provide a satisfactory explanation within the stipulated time will result in

appropriate disciplinary action as per the rules and regulations of the Municipal Corporation of

Delhi. o
B aremieg.
Deputy Director(Hort.)
1. Sh. Surender Singh,ADH/WZ P%%&ﬂ%ﬁﬂ(ﬁb
2. Sh. Sheesh Pal Tomar, SOHWZ - Dy Director (Hon
3. Sh.Satish Kumar, Chowdhary, Dussehra Ground West Zone, M.C.D.
4. Sh. Dharam Prakash, Dealing Assistant

Copy to:-

J DC/WestZone ; 1{“‘
2. D-in-C/Hort./MCD
3. DOH-IIMCD

C___',-—-"'"_'_T'

066|214

- L.
e
500\'}'33\-\\\02. P K
g
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MUNICIPAL CORPORATION OF DELHI Gz @

. HORTICULTURE HEADQUARTER
E-1BLOCK, 16™ FLOOR, DR, S.P.M. CIVIC CENTRE Ll &
J.L. NEHRU MARG, NEW'DELHI-110002 b s S

Dated 19.10.2023

OFFICE ORDER
In order to streamline the Horticulture Department following transfer posting of Dy.
Director (Horticulture) are made with Immediate effect:
S. Name of Presont Now Assignment /-Charge Salary from
No. DDH Asslgnment : =
1. | Sh. V. 1. WestZone 1. Rohinl Zone ' ClvitiLine
Sathish 2. Najafgarh Zone 2. Narela Zdne : Zone
Kumar g- 'S:g?alggna | 3. Clvil Line'Zone
g na b
5. HQ-! 4, City S. P. Zone
8. All Projectsiunder
 Dir(Hor)!
7. Planning Section of
Horticulture Deptt. . St
2. |Sh.P.K 1. South Zone ; .SouthrZone' i HQ
Banerjee 2. Ceritrél] Zone z CenlralZone
3. Ha-ll - ; :
4. All ProJects under i
Dir. (Hort):Il
5. Quality Control: of e
Horticuliure Df['.(HOﬂ.J "
Department | Hb
e S —_—
3 |Sh.KP. |1 KarolBaghZone - =~ Karol'Bagh
Sharma 2. KeshavrPuram_ Zonz
3. I b
< 15, ,alliProjecls‘u:idr l((ﬁogt)-l» :
i lanning'Sectfori.of Horticultiire 1
; bl .c@Depanmentw Al el
Sh. Ke_s.hav“ 1., gl:ahdam fNOﬂh)hf? e 1: Shahdar_a (South)chna R P Sh‘alidara 'l
| ne { : L . 'South) .
el | 2. Shahdara (Southy: . (South) Zone |
Zone Loty o

This issues with the approval- ofrthe competenf authonty
et
HOTEJHG

Asstt, Commissjoner(

All Concerned.

Copy to:
g Addillonal Commlss!anars (Hort).for.kind Information plgase.
PS to Commissioner, MCD for Informatjon of Commissloner, MCD,
Direclor-In-Chlef for Informalion please.
All Zonal Dy. Commissloners
Direclor [Hodtcu!turs) -1
Direclor (Horticulture)-lI
B&FO/MCD
D.CA (F&G)

9. DCA (HQ)
10, All Asslt. Direclors (Horllcullura)

11. Accounts Officer (HQ)
12. AA.O, (Horl)HQ
13.  ASO. (Hot)HQ.
TRulcomy—

1.
2
3.
4.
5.
8
7
8
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SOUTH DE Ly MUNICIPAL CORPORATION
HORVICULTURE DEPARTMENT (1HQ)
Ird FLOOR, CciviC CENTRE
JLNENRY MARG, NEW DELMI.02

No. HoRry :m'crq.!25.;125:3013.90002;‘\? T Dated:2610912042

+ Pooly and other relinious funclions

Sub. Bocking of parks far celebration ef Dure

Mthe park under SDMC,

vige fs Resolotion No 64 approved (he

Cotparation i e msaling dited 0204z

31 "'.'.""”‘--“; tor !}::'-ffi_-“.[: e F‘.'ﬁ‘ % frar VDU r.'ail-e_—”"_;g;:‘j. f:}f‘.("!:,‘,“",

0]
| f'.-“

approved wilh modificalions Ly the Cerporation
ewilh for necessary

= Agendo dem which has bean .
Alengwith the Resolunar Mo 64 appraving the same are enclosed her

i

The above auidelings nave bean framed in ditoclions of Hon'ble High Court orders in
the matter of BHAR AJIBAN BHATTACHAR YA AND ORS versus MCD ang ORS in WP({e)
NG BESTI201) Dape 27201

L5 t2 mention that Coun Jirections aiready being follow in regarg of bocking of parks

SHhould eomiini s tm i sl
SHIUURE Conhinue 1o be ol DWeEd

g Ny
| Director of Htgqi_cum{r'a
: | 55 - SDMC

! Dy -';c-rf‘r“fSSEt:rE‘?foEﬁ!fa? Zang

2 Dy Commissioner ! Soulh Zane

> Dy Commissionar "Vest Zone

4 Dy CornrmssrormrfNajafgmh Zone
5 Oy Dit (Hon ) Cenlral Zane

Oy Dir (Hort ) / Soulh Zone

7 Dy Ui (Mo 1 Was! Zone

S Dbh {,4 A T
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No. 23] ent.| Shn e| et

From :-
The Commissionet, )
South Delhi Municipal Corporation

Dr.S.P.M.Civic Centre,
Delhi-110002.

To
The Municipal Secretary (j/g N O e //? . B
South Delhi Municipal Corporalion /
Dr.S.P.M.Civic Centre, & c{/‘

Delhi-110002.
her religious junctions in Parks of

Sub .Celebration_of Durga Puja: and ol

under SDMC,
Every year Ram Lila, Durga Puja -and ‘other religious functions are
Approvals are granted on case lo

“celebrated in some of the parks of SDMC.
case basis. . In the year 2011 also permissions were aranted for holding the

Durga Puja in some of the parks of C.R.Park in Central Zone. One such
Puja in K-Block park of C.R.Park was granted

permission for holding the Durga
to Milan Samiti However‘the residents of K-Block, C.F.Park approached the
M surt of Delhi set aside

Hon'ble High Court against the approval. Hon'ble High
ued by the MCD. While setling aside the orc »r, the Hon'ble Court in

the order iss
its order dated 27.9.2011 also mentioned that "Responde:t No.1 an
directed I& ensure that the park is maintained gs recreational ;B%Mﬂcﬂ?f B;:e
. " public/privete function is held there. This howaver does nol preclude the RWE
from spproaching the respondent/MCD with a reques( lo nolify the subject park
for purposes of holding social / religious functions, private / public funcli Al
in future. If such an application is received by lhe rezcondent MCD’QFS o
consider the same &5 per ils policy and rules framed in r.‘)ef regards an'd :ga.;f;ag

decision theresfter hearing all the slakeholders.”

"The President of Chiltranjan Park Joint Puj
T a Co ide its |
dated 10" January, 2012 requested for notifying ll{e follcTu:?r:ge:e::ed: ;:l:;-klm;er
S for

., holding the Durga Puja :- )
w—r-—'-— - " : :
_1_ D-Block in Park, Facing House No.D-656, Chittaranjan Park New D
v - w i
2. | Park E-Block, Facing H.No.E-807, Chitlaranjan Parj. : =

3, Pa;K in Pkt-40 Cllf!tﬂ'ranjan Park, Fac ng H 4 - ]
H ¥ ' ' | 9 H.No, G;'_"d Ch
' "tara”jan Park.

News Delhi,
Zonal Park in Fron! of H.No.1-1647, Chiliaranjan Park. New Dar
Y ew elhi' T M

4,
5. | B-Block inF
- C:P Fr‘:rk in Front bf H.No,B-182, Chitlaranjan Fark New D g
ona —
n 8 FﬂCIﬂg J-TBGD'J-193?. Chﬂlarnnjan Park'__ﬁ______ elhi,
Park adjacent to K-2019, Chillranjan Park, New Da| e il ¥
. eliv, ———— ]

r—
———e
Pr—
P—
- ———
' — o
r— "
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Puin

Puia an advertisement way i

The above list of parks includes the patks of K-
Hon'ble High Courl stru

7, C.R.Park, where the

ck down the permission granted for holding the Durga

To gel the public ¢sponse regarding lhe nolificalion of above parks for

1 Nav Bharat Times on 21.7,2012

2. lzconomic Times (Delhi) on 21.7.2012
3. Times of India on 21.7.2012
4. The Statesman on 21.7:2012
5. Roznama Rashtriya Sahara on 21.7.2012

-

In response to above adverti

13 as follows -

ssued in lollowing News Payi a5 «

semenlt lhe response “eceived from the Public

Sl | Puja Samity — &]Name ol representing | tomments _ recaived
No. | Location of Park Stake Holders <-om Stake Holders
1. Sarbojanin Pyja D-Block Residents No objection to Puja
Samity(Regd.) Welfare Society, C.R. | Celebration at D-Block
O-Block in Park Park (Regd.) Puja Ground,
(Facing House : .R.Park.
No.D-656,
Chittaranjan Park,
| New Delhi)
2. |Chittaranjan Park, | Residents Welfar= 1| ‘lo objection for
Purbanchal Durga Associalion, E-Block, tolding Puja in the
Puja Samity (Regd.) | C.R.Park 1| park E-Blotk Puja
in Park E-Block . ’ Ground, C.R.Park.
Facing H.No.E-807, '
Chittaranjan Park) . 1 .
3. Navapalli Puja (1)Pocket-40 - 1) No objection to
Samity (Regd.) in Chittaranjan Park srganize religious
Park in Pkt-40, - | Residents Welfare :inctions in said park.
Chittaranjan Park, Association (Regd.) - ;
(Facing H.No,40/24,
Chittaranjan Park, (2) Mr.S.K.Dutta & (2) No objection to
New Delhi) Residents of K-1 ¥rganize religious
Bloclk, Chittaranjan ‘unctions in said park.
Park. :
(3)-Mr. Bapi Pal & +3) No objection to.
Residenls of Pkt-40, wrganize religious
1 | Chittaranjan Park. _iunctions in said park,
(4) Pockelt K-1 * “4) No objection for
Chittaranjan Parlc 1eligious functions in
Residenis Welfare -ark opp.H.No.40/24,
- Association (Regd.) .. R.Park.-

4  }Meld Ground Puja | Mr.Gopash Chaudhary | ivo objection for Durga -
Samily (Regd.) in rlo H-1536, CR parl¢ Puja Festival in Mela
*Zonal Park™ in Frurlt and 74 olher residents | Ground.
of H.No.1-1641, i |different Pkts. of CR
Chittaranjan Park, Park .
New Delhi) o .

5. | Chiltaranjan Parlk (1) B Block Welfare (1) No objection.for
Durga Puja Samily | Associalion (Regd.), ::.e!eb_rahon _ .
(Regd.) C.R.Park 2uja*(Durga) 10 B-
B-Block (Front of - fsloclk ground.

|- H.No.B-182, s
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Chittaranjan Pailk | (2) ABlock Lane 3] (2) No objection to-the
New Delhi) Association performance of Durga
Puja at B-Block |
ground.
(3) CR park A Block (3) No objection to the
Social Welfare performance of Durga
Association Puja at B-Block
around.
(4) B-Block - | | (4) No objection o
Pragatisheel RWA CR | perform the Durga
. Park ¢ Puja at B-Block Puja
' Ground.
. (5) CR Park Maa _ (5) No objection for
Durga RWA celebralion Durga Puja
in B-Blk. Puja Ground. -
-y | (6) Mr.Shantnu Gua *(t5) No objection for the
I Ray, B-385, CR Parl¢ uv=lebrations.
(7) Several (7) Do not have any
representations from | objection with this
residents of B-Block celebration to continue
C.R.Park. in the B-Block Puja
Ground.

6. Co-Operative Mr. Jadav Ch. Dey, Supported Durga Puja
Ground Durga Puja | Co-Operative Ground * | C=lebration by.Co-
Samity (Regd.) | | Durga Puja Samity Operative Ground
1n "Zonal Park” * | (Regd.), K-2033 urga Puja Samity.
(Facing J-1960-J- C.R.Park and 61'nos. -

1967, Chittaranjan | residents of different .
Park; New Delhi) Blocks/Pockets of
. & C.R.Park,

7 Milan Samity (1) K-Block - (1) The Association
(Repd.) In park Chittaranjan Park hzs cited the orders of
adjacent to K-2019, | Residents Welfare Hon'ble High Court of
Chittranjan Park, | | Association (Regd.) | Delhi dated 27.9.2011

| New Delhi -& strongly objected to
4 holding of Durga
Puja/Social functions in
g?r:x‘ adjacent to K-
]
(2) Residents of K- % CR Park,
Block, C.R.Parl (2) -Do-

Further objections werg also Invited re
, no represenfation was received in that regard

garding M-Block Park of G.K.

-l and

The K-Block RWA has strongly ‘objected f- '
£ : or holding , I
K-Blp-ck Park.," For the remaining six parks of C.R.Parkl‘nrg- ge Durgq Puja in the
, holding the Durga Puja in these parks. + 1 one has objected for
4 In the meantime 'Curﬁoralion a i i
resolutions for allowing the holding of fggjasil: g?)lg\?éit;rr‘rll(rsmue

' TRQE%GW

€ have also passeq



Therefore, as per the direction of the court and based on public opinion

received, it is proposed that Durga Puja may be allowed to be held in the
following parks of C.R.Parks, Central Zone -

1. | D-Block in Park, Facing House No.D-656, Chnuar'anjan Park, New Delhi.
2. | Park E-Block, Facing H.No.E-807, Chitiaranjan Parl. .
Park in £kt-40, Chiltaranjan Park, Facing H.No 40/24, Chittaranjan Park,
New Detlhi. - )
4. | Zonal Park in Front of H.No.1-1641, Chittaranjan Park, New Delhi.
5. [ B-Block Park in Fronl!ot H.No.B-182, Chittaranjan Park New Delhi.
6

Zonal Park Facing J-1960-J-1967, C.hitlafanian P'aﬂ:, New Delhi.

Further Puja may also be allowed in the park of M-Block, G.K.-Il 25 per the

public opinion received. It is worth mentioning that SDMC is already having the
delailed guidelines for holding the private functions in the parks. Further the
number of parks have also.been fixed for holding the marriage etc. as per the
directions of Hon'ble High Court. These parks are bookec online.

As Ram Lila, Dushera, Durga Puja elc. are being c2lebrated for past many

years in some of the parks_ 8l SDVC: TRETEISFE, Joliowing GUidétnes " are

proposed for streamlining the-holding of religious functiéns in the parks -
;

L)
L Aii)

Parks will be booked in the name of registered society only after raceiving

the letter in" Whelr “foter-Tiead™Rongwithxtr~ednsent “of W 15ear area
coufiGillor on the basis.of first come first serve. X

If Puja is proposed to be held on a park-which is gt boéked online, then
following addilicrial guIdElings are proposed :- . -

(i) Only those parks will. be .booked.In which Puja or the some religious

functicn Is being held for alteast last 5 years. (proof of booking is to be
submitted).

(i) Ho new park will be booked:
(i) No ornamental park will be booked.
Party will submit NOC from Police and Fire Service Depaﬂ'ment.

TherF vill be no gruupd rent for booking upto 15 days (which includes days
required for preparation-and dismanlling 6IFUa Pasidal eld) 2 Beyond 15
daysThe"concemeéd soclety will pay a ground rent.of.

case the gark Is not In the list of onlinebooking

Tor religious purpose
beyond 115.days of booking will be the normal'rate of park-booking already

pescribed for holding private functions. However in
follovAng charges will be pald by all :-

Licence Fee— Rs.%,000/-(Rs.One thousand only).

Cleaning Charges towards cleanin siety 16 -

. g afler lhe suziety leaves the park —
Rs.1,000/-(Rs.One thousand only). . .
(O] f’-‘fﬂlw Deposit — Rs,10,000/-(Rs.Ten thousand only) (Refundable on
< *<ful compfetion of {erms and conditlons),

Rs.4000-per day in_
; K ‘ ng_ _In case the park is
available TATETELST Gnline booking, the rate chiitgss

each case of booking'



i e 2 i
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.

= Qay !o.da}.c"ea,“,i,","g and maintenance of hygiene during ttie booking period
will be the responsibility of the Society concerned. . »
v B. All the bookings for hoiding religious function will be done manually Wi}h the
&pproval of the Deputy Commissioner concemed. °
7. No plants and jnfrastructure of the park will be damaged. .
7. 1f any Jhula or temporary hop is required at the site of Puja then separate
permission may be obtained from the Dy. Commisstoner / zonal authorities
under the relevant existing rules. .
B.  Society will submit an affidavit for complying all the lzid down conditions and
laking the responsibility for any untov:ird incident. In case of damages,
* amount will be deducted from the Security-Deposif and the balance amount,
if any will be payable by the Soclety concerned.
The prgémble- may. be placed before the Corporation as an urgent i
- business¥or approval. . ¢ ‘z""
M

| A&cr-tioriél-tr.\rlzgn_lmiss{oﬁé?-ll
2 .EorCommissioner
Urgent Buslneas !‘fo. 3 .

Subject :— Celebration of Durga Pujz and other religions fungtions in the parks of

Chittnranjsn Park under SDMC.

Shri Subhesh Arye moved 2nd Shri Rajesh Gelilot seconded the following motion :—

écw!u:.i:m Nc_). 64

- Resolved that propesal of the Commissioncr as contsined in his letter
No. F. 33/Hort/SDMC/191/C&C dnted 7-9-2012, be spproved with the following
modificetion —

1. Durga Puje/religious functions be allowed in all the seven parks mentioned in the
list of perks to be notified, as detailed in the aforesaid letter. '

2. In the para above the guidglines proposed for streamlining the holding of religious
functions the words *Chhat’ Puja, Pongal, Onam nnd Guru Parb™ be added
between the words *Durgs Puja’ end ‘ete.’,

3. Inthe Guidcelines proposed 1o steamlining the helding of reliylous functions in the
Parks, the Polnt No. | be rgad 23 under :—

“Perks will be booked In the name’of reglstered yociety/RWA and old fi i
only efter recelying the letter on thelr letrer Head by taking the pcmissiz:cé’i::?
from the Zonal Deputy Commiggioner”, ~ ¥

In the list of cherges mentiongd In the abovesald lzuier of 11
HNo. £ be rezd rs under ;—

o Cofnmls:ioncr. Point

“During the Puja time/religlous functions eny Jhula or
st the site of PuJe/function bg pllowed to be Installed
scperate permlssion from the Dy, Commlssioner/zona
existing rules # .

lemporary shop 1y re
Quired

frec of cost afer obtalning

I authorities under relevant

coPY

-
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S. () In the lists of paiks in the paca in tesponse of Public a1 S. No, 7 in the
column "Puja Samiti and location of Park™ following be added :—

‘in original it is u playground not an ormamental park”,
(i)

and in the columin “Comments received from Stake Holders following.bc
added :—

“The Double Bench of Hon'ble High Court of Jelhi in pera 2 of its order
dated 30-9-2011 has directed that :—

“Under these circumstances we dispose of the appeal as in fructuous
ond would highlight that if the appellent still requires the park where
peanission wes earlier granted by MCD to be used for Durga Puja in
future, it would be open to the sppeliant 1o make a representation
requiring Commissioner, MCD to consider whether the park In question
can be notified 25 one where religious and social functions can be hield."

Also the MCD vide its order issued in September, 2011 had slso allowed to hold the Puja only
1 plav pround area in the same Pack.

The motion was carricd

(WA ) r.-‘
AL %r\;t‘:{h

P
fm mrm

= .“‘;\\gw Crm

TRUE COPY

[cs I



Delhi, Delhi, India
J3QC+M77, Budella, Vikaspuri, Delhi, 110018, India

Lat 28.639338°
Long 77.070653°
14/05/24 02:565 PM GMT +05:30

SR Ll fe

.I)\.'




307
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May kindly peruse the letter of Sh. Satish Kumar, Chaudhary, Ward No.
107/WZ, DG-IIl, Vikas Puri, it was informed that the organizer, Divya Jyoti Jagriti
Sanstha, organized a religious program from 07.05.2024 to 20.05.2024. Sh.
Satish Kumar inspected the site on 13.05.2024 and found a large hole,

approximately 3x4 meters, at the function site in the park.

Keeping in view of the above, the horticulture department West Zone,
MCD is proposing to forfeit the security money of the booking party.

Submitted please.

QAM'?] "

S,0
ADH/WZ ?%&NDRA SINGH % lmort
We Direcior (Hon ) Waest ZonelMCD
PK l’aaoez‘)h
ERJ E
Dy Director (Hort.)

n’/ﬂ West Zone MC D

Tnuelb&;,';y

o



- 309

\\f\\k

7.4
Form CI-1 | R
/.2.-\ ﬁ—_‘ TN ﬁs_l_rl—q e el
k h - /Dﬁine
x@; MUNICIPAL CORPORATION OF DELHI s i
— EL.S¢421*L4wﬂuﬂﬂﬁA Secaiu =RﬁmRECEPT
ATM/Name _ “ o |
qdr/Address W "y /BCC_!S\ _‘L ""S-’H"@-V‘ %@Q by U ];
' .j\\\c, ?\d s ?0& ﬁ‘FITHF/Date O‘L\ S\ |
=@ /Contact No. *%\ S Qm}\ \ 5 LU_M (xLEMATTDepartment W ax K cul e l
Qe ¥d/Purpose FO\&\’- Eook w {Dé\xi -3Y -‘ﬂ}'/Zone Wes &
_Below mentioned amount race dMnll be credited tq the con ",Brl‘fﬁ/d accounts. ‘
A@reiid/Head of Alc). ﬁaﬁc{/pgm‘a lars X ‘ 1fR1/Amount 4
| 3 \ 24 10\ | 29zl T R oo (me:u w
U\ e~ 6> ,ﬂ ;H\/ g}mu 129\ &m\ow 124ja3( 3; g £ ﬁ‘?‘»:» S
AT N,a S ihine, Religions bopony 3200 <<y
Qo - O .I . ) \ X 2000 L v ﬁu .
%;_ 2§Xt\é%r Vide abbawr \0RO REThRlH
(0 N "/ codesl = glace W 30 T&NM&M---
( bw\MMO\&_:“M iy Alowed), e - |

\ AN i
?Tfi‘[ (2121 T'l)!Amount (in words) SE(% MOM UOW LQesd HellTotal : 5 ‘* \0 (,.......
Wmﬁ@ﬁ@qlCasthpeque/DD Non1 “ﬁg}ﬁiﬁlﬁank “Tew Q\N}u ¥ITET/Branch :

-

TV e - T 06

1“5(2"\

OM k"" SO0 S-Oj‘xﬁq

ﬁmmmﬁﬁaﬁ@ﬁﬁﬁuﬁﬁl
Cheque subject to realisation/authorisation.

>|st

.P.—Job 121-1000 books 100 x 3-29-09-2022

£ o TQUE&

_.\_2“ &




pqw\\zmy %7 25

SOUTH DELHI MUNICIPAL CORPORATION
OFFICE OF DIRECTOR(HORTICULTURE)
3R FLOOR, E-BLOCK, DR.S.P.MUKHERJEE CIVIC CENTRE
J.L.NEHRU MARG, NEW DELHI-110002

No. DOH/DDH/HQ/SDMC/20131.. /1 )......... Dated : . 3. Z.ST. { 201>

CIRCULAR

Sub:- Regarding Proposal for creating new sites for booking for marriages
etc and approval of revision of rates and process of park booking efc.

(A) Booking of parks and other sites being maintained by Horticulture
Department, SDMC

A resolution has been passed by Corporation vide Resolution No.253 dated
25.3.2013 regarding proposal for creating new sites for booking for marriages and
other functions etc. and approval of revision of rates and process of booking of
parks etc. (Copy enclosed). As per the resolution passed by the Corporation, “The
parks and other sites shall be booked at the existing rates and hence no increase
in the rates for booking of parks and other sites. The park siluated at Nanak Pura
Village which was earlier booked @ Rs.8000/- per day, has been amended and
the same will be booked @ Rs.4000/- per day.”

The booking rates of parks and other sites were approved by’ the
Corporation vide resolution No.113 dated 15.6.2010. Further the competent
"authority also approved the following which are also being followed :-

a) Three Special Function Sites of Subhasfh Nagar Chhatri Wala Park, Beri
Zarut

Wala Park and 8-Block Park werejapproved for booking @ Rs.10,000/-

were approved for booking @ Rs.8000/- per day for uniformity of rates with

other parks.

b) The special conditions mentioned in the preamble regarding disclosing the
names of the tent house, fine for illegal occupation of parks and non park
sites, opportunity cost of non park sites of Punjabi Bagh etc. were modified

as follows :- ;

(1) The following fees may be charged for each day taken for installing
dismantling (minimum one day for installing and one day for dismantling or
actual) and / or keeping tent installed without permission.

mugﬁ’ Y

r--—--\-—-—A—- o
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SI.No. | Booking rate per day of Park and | Rate per day of insiaiing
Function Site and dismantlingetc.
1 Rs.4000/- Rs.3000/-
2 Rs.8000/- Rs.6000/-
3 Rs.25000/- Rs.15000/-
S = i s
The booking charges will be paid by the party booking the park. Charges
for installatio_n and dismantling of the tent and any fine etc. will be paid by the Tent
House / Tent Owner as per the actual days used / occupied. g
(i) If there is no function in the park but tent house is occupying the park, the

fine will be same as are charges for installing and dismantling. However, if
the function is being held on the site illegally / without permission, the file

will be three times the rate of booking of the park / function site.

c) Security deposit were fixed Rs.5000/- and cleaning charges Rs.1000/- and
license fee Rs.500/- for parks being booked @ Rs.4000/- per day and @
Rs.8000/- per day.

The detailed zonewise list of parks allowed for holding marriages and other
functions by booking through CSB is enclosed at Annexure-l alongwith rates elc.
The rate for booking of Ambedkar Stadium will be Rs.5000/- per day. Booking
charges for practicing / organising football matches by schoold / colleges teams
shall be @ Rs.500/- per day during day time. -

The detailed existing guidelines for booking of parks will remain saine and

are enclosed herewith at Annexure-ll.

The parks‘ which are being used for holding functions like marriage elc 2
peripheral green belt will be created with one row of tall trees leaving the space fer
gates. Where ever possible green lawns in the park will be created. These paiks
will be open for playing of children when not booked. The green belt with one row
of tall trees will be created preferably in the coming Mensoon Season whe it is no

a marriage season.

These parks be converted into green landscape by planting trees in the
periphery and maintaining green belt along the boundary so as to give aesthetic
look to these parks. Mali will be deputed to maintain these parks during fuinctioh
days and thereafter during the days when function are not held. It will halp in
maintaining these parks as gregn. While plantinge these parks aren will be
earmarked for cooking and for use of generator during the functions. A E:ozrd

TRU
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showing the landscape plan of the siles will be placed in all these parks.
Department will make sure that the above said plan of the park be complied with

by the function organizers. In case of any damage, the department will recover the

same from security deposit of the organizers.

This effort will also help in

complying the basic issue of court order i.e. preserving the green, recreatioral and
aesthetic use of the land. Further these pari{s can be utilized by children for
playing games, when these are not booked. It is to mention that due to closure of a

large number of parks for holding functions the other parks are also being

degraded, as functions are mainly held in night and there are no chowkidar in

horticulture department.

SRR

e e

In all the parks which are being used for holding functions like mar

riage etc

a peripheral green belt will be created with one row of tall trees leaving the space
for gates. Where ever possible green lawns in the park will be created.: These
parks will be open for playing of children when not booked. The green ‘belt with

one row of tall trees will be created preferably in the coming Monsoon Season

when it is not a marriage season.

(B)

Creation of new sites for booking for marriages etc.

There are vacant plots and other areas available in the zone which may not

get developed in near future. These sites are otherwise not giving any revente

can be used for holding marriages etc for short durations (i.e. year to year basis).

Each year in the month of August to September Horticulture Department in

consultation with Community Service Department, Education, Land & Estate,

Engineering Department etc. and area Councillor will identify the open spaces /

plots etc. which are not developed and are not going to be developed or used for

any project for next one year or which may be barren and devoid of trees and

grass and which can be offered temporarily for booking for holding marriages at¢

for next marriage season(i.e. till June & next year).

The rate of booking of such open spaces / plots / barren sites etc. for holding

functions like marriages etc. are as follows :-

Dismantling (in Rs.)

Small area Medium area Large area
(upto 0.5 acre) | (more than 0.5 | (More than 1.0
‘ upto 1.0 acre) acre)
Rates for booking 6000.00 12000.00 37502.00
(in Rs.)
Charges for Installation & 4500.00 9000.00 22500.00

TRUE COPY
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The security deposit for sites proposed for booking @ Rs.37500/- will be
@Rs.15,000/- with cleaning charges of Rs. 1500/- and License fee of Rs.1000/- in
each booking. For the remaining areas Security Deposit will be @ Rs.5000/-. The
cleaning charges will be @ Rs.1000/- in each booking and license fee @ Rs.500/-

in each booking.

The booking charges will be paid by the party booking the park / sites.
Charges for installation and dismantling of the tent and fine etc. will be paid by the

tent owner as per actual days used and permission taken.

If there is no function in the park but tent house is occupying the park with
permission the fine will be the same as are the charges for installing and
dismantling as given in Serial No.4 above. However, if the function is being held
on the site illegally or site is occupied illegally (without permission) the fine will be
three times the rate of booking of the Park/Function Site. This is being charged at

present also.

These Parks and Function Sites are given Booking IDs as follows: FC /
ZONE CODE / WARD NUMBER / FUNCTION SITE NUMBER. In every ward
FUNCTION SITE NUMBERS start from 1 and firstly all the parks being booked at
the highest rates are numbered and so on. It is proposed that ID for the open
spaces which are temporary booking sites may be given similarly except the
function site number should start from TEMP1 beginning with the highest priced

site of the ward.

Further, Every year in the month of the September Horticulture Department
will examine afresh these sites if they will remain available for booking during the
next year i.e. if no project etc will be coming in the areas or no deveIOpme'ntalqwork
is taking place during the next year then they may be continued for booking in the
next year. Booking of open spaces etc. will help to increase the revenue and also

it will be a help to the public.

For fixing the rates on above lines of the sites identified by the department a
committee of two Dy. Directors Horticulture and one Assistant Director of

Horticulture will be constituted and the rates and sites will be approved by the

Commissioner, SDMC every year.

Following sites have already been identified and rates are as follows :-

(@ One in front of office of the Dy. Assessor & Collector, M.C. Primary School,
Sawal Nagar, ward no the area of this site Is 0.25 and as such the rates of
Rs.6000/- per day may be fixed for this site.

TRUE COPY
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& The security deposit for sites proposed for booking @ Rs.37500/- will be
@Rs.15,000/- with cleaning charges of Rs. 1500/- and License fee of Rs.1000/- in
each booking. For the remaining areas Security Deposil will be @ Rs.5000/-, The

cleaning charges will be @ Rs.1000/- in each booking and license fee @ Rs.500/-
in each booking.

The booking charges will be paid by the party booking the park / sites.
Charges for installation and dismantling of the tent and fine etc. will be paid by the

tent owner as per actual days used and permission taken.

If there is no function in the park but tent house is occupying the park with
permission the fine will be the same as are the charges for installing and
dismantling as given in Serial No.4 above. However, if the function is being held
on the site illegally or site is occupied illegally (without permission) the fine will be
three times the rate of booking of the Park/Function Site. This is being charged at
present also.

These Parks and Function Sites are given Booking IDs as follows: FC /
ZONE CODE / WARD NUMBER / FUNCTION SITE NUM.BER. In every ward
FUNCTION SITE NUMBERS start from 1 and firstly all the parks being booked at
the highest rates are numbered and so on. It is proposed that ID for the open
spaces which are temporary booking sites may be given similarly except the
function site number should start from TEMP1 beginning with the highest priced

site of the ward.

Further, Every year in the month of the September Horticulture Department
will examine afresh these sites if they will remain available for booking during the
next year i.e. if no project etc will be coming in the areas or no developme'ntal'work
is taking place during the next year then they may be continued for booking in the
next year. Booking of open spaces etc. will help to increase the revenue and also
it will be a help to the public.

For fixing the rates on ébove lines of the sites identified by the department a
committee of two Dy. Directors Horticulture and one Assistant Director of
Horticulture will be constituted and the rates and sites will be approved by the
Commissioner, SDMC every year.

Following sites have already been identified and rates are as follows :-

(@) One in front of office of the Dy. Assessor & Collector, M.C, Primary School,
Sawal Nagar, ward no the area of this site is 0.25 and as such the rates of
Rs.6000/- per day may be fixed for this site,
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(b) An area of 0.6 Acres has been identified at Titar Pur Village ward No. 105.

As such the rales of Rs. 12000/- per day may be fixed for this site.

All the Sites (including parks) will be booked following above guidelines. All
these guidelines as above which were in practise in past regarding rates, fines efc.
and which has been modified as above has now been approved formally by the
Corporation. These approved guidelines will also be applicable for other sites etc.
If any dispute arises regarding interpretation of the rules the same will be referred

to Commissioner, SDMC for resolving and his decision will be final.

This issues in supersession of all past guidelines etc.

This issues with the approval of Competent Authority.

n

Dy.Direcl,o,LPafC(HQ)

South D.M..C.
Dr. ALGIT " "MGH
| Dy. Director Hort. (HQ)
Copy to :- ' South Delhi Municipal Corporation

1. Secy. to Cm. for kind information of the Commissioner, SDMC, NDMC &

EDMC.

2. All Additional Commissioners, SDMC. )

3. Director Hort./EDMC for information and necessary action regarding formal
approval of policy, rates etc. in respect of booking of parks of EDMC. .

4. Director Hort./NDMC for information and necessary action regarding formal
approval of policy, rates etc. in respect of booking of parks of NDMC.

*5. All Dy. Commissioners, SDMC, NDMC & EDMC.

6. Chief Director, IT for necessary action, as booking is done through CSB,
therefore, necessary changes please be effected immediately.

7. All Dy.Directors Hort./SDMC for necessary action.

Copy forwarded for favour of information to :-

Hon'ble Mayor, SDMC.

Hon'ble Dy. Mayor, SDMC.

Hon'ble Chairman, Standing Committee.
Hon'ble Deputy Chairman, Standing Committee.
Hon'ble Leader of the House.

Hon'ble Leader of the Opposition.

Hon'ble Chairman, Garden Committee.

Hon'ble Deputy Chairman, Garden Cornmittee,

PN OS N
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¢ ‘ ANNEXURE-1
Parks in Zone : Najafgarh Zone

S, Park Name & Address Arca | Cate- | Park Securit | Cleaning | License | Service
.No. (in gory | Ground |y Charges | Fee Charges
Acre) Rent (Rs) | Deposit | (Rs) (Rs) (Rs)
(Rs)
1 ESNGZ/146/1 G 4000.00 | 5000.0 | 1000.00 | 500.00 | 10.00
Park on 60 Rd near Shiv 0
Mandir
Sadh nagar

Parks in Zone : Central Zone

S. | Park Name & Address Area | Cate- | Park Security | Cleaning | License | Service

No. (in gory | Ground Deposit | Charges | Fee Charges
Acre) Rent (Rs) | (Rs) (Rs) (Rs) (Rs)

1 ES/ISZ/192/1 072 | CD 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00

Ch. Gulab Sineh Park
Garhi Jharia Maria

2 | ES/ICNZ/19411 072 [co |4000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Park near mini mkt.
East of Kailash

3 FSICNZ/165/1 0.4 (o] 4000.00 | 5000.00 1000.00 | 500.00 10.00
Park P-20 Jangpura ext 3
4 FS/ICNZ/158/1 068 [E 4000.00 | 5000.00 1000.00 | 500.00 | 10.00

Park opp community hall
behind h no 187.Kilokri
B village

5 FS/CNZ206/1 051 | A 4000.00 | 5000.00 1000.00 | 500.00 | 10.00
Park opp B 352 dda
market.New Friends Cly.
6 | ES/ICNZ/193/1 0.78 |[cD | 4000.00 | 5000.00 [ 1000.00 | 500.00 +| 10.00
Park between Mpl. School
Near Community centre,Sri

Niwas puri :

¥ FSICNZ/190/ 136 | CD £000.00 | 5000.00 1000.00 | 500.00 | 10.00
Park opp E-903,C R Park

8 FS/CNZ/196/1 044 |CD £000.00 | 5000.00 1000.00 | 500.00 | 10.00

Park tanki wala dda janta
flats between J-1 & J-
4,Kalkaji ;
9 FSACNZ/196/3 0.5 cD 4000.00 | 5000.00 1000.00 | 500.00 | 10.00
Park dda fats opp curudwara
Kalkaji

10 ﬁm%m 094 | Co |4000.00 |35000.00 | 1000.00 | 500.00 | 10.00
Park (munjal 1.22road site)
betw0 8een Block

0.643&4 Kalkaji ext ;
11 | ES/CN0.767Z/196/2 1.22 | CD 8000.00 | 5000.00 1000.00 | 500.00 | 10.00
Park opp govind puri

K block.eali no | Kalkaji ]
12 | FSICNZ/156/2 0.8 E 8000.00 | 5000.00 1000.00 | 500.00 | 10.00
Park block 2.Nehru nagar N
13 | FS/CNZ/208/1 064 | CD 4000.00 | 5000.00 1000.00 | 500.00 | 10.00
pkt C-418,Sarita vihar
14 | FSICNZ/190/2 0.26 | CD 8000.00 | 5000.00 1000.00 | 500.00 | 10.00
Taxi stand wala park

opp -1186,Chitranjan park
15 | FSICNZ/207/1 076 |E 8000.00 | 5000.00 1000.00 | 500,00 | 10.00
DBakayan Wala Park
C-32.Kotla Mubarkpur

n mué’com‘
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Parks in Zone ; Soulh Zone

S. | Park Name & Address Area | Cate- | Park Security | Cleaning | License | Service

No (in | gory | Ground | Deposit | Charges | Fee Charges
- Acre) Rent (Rs) | (Rs) (Rs) (Rs) (Rs)

1 FSISZ/1637 125 | B 25000.00 | 10000.00 | 1000.00 | 1000.00 | 10.00

Park B-4/69
B-4/69, Safdarjung enclave

2 ESISZ/16411 145 | D 25000.00 | 10000.00 | 1000.00 | 1000.00 | 10.00
Park behind Father Anele

Schoo, ,Gauigam nagar

1

3 'FSISZI'IQHI 291 | A 25000.00 | 10000.00 | 1000.00 1000.00 | 10.00
Maruti Mane block
Asian Village, ,Asian Village

4 FSISZ/163/2 1.0 E $000.00 5000.00 | 1000.00 | 500.00 | 10.00

Park opp h no 130,
JHumanvun pur

5 | Esszi9ine . 017 |E 8000.00 | 5000.00 | 1000.00 [ 500.00 [ 10.00
Park h on 210.0pp MCD
Sch..Shahpur Jat village
6 | ES/SZ/191/3 045 |E 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Park near Hr. sec. Sch. '

.Shah pur jat

7 ES/ISZ/161/1 045 | C 8000.00 5000.00 1000.00 | 500.00 | 10.00
Park opp F-8/8

opp F-8/8, .Malviva nagar

8 FS/SZ/169/1 1.7 B 8000.00 5000.00 1000.00 | 500.00 | 10.00
Cenral park ,ber sarai village
9 FS/SZ/168/1 1.25 | D 4000.00 5000.00 1000.00 | 500.00 | 10.00
H block park .
H block.near Rama Mandir
Nanak pura )

10 | FS/SZ/164/2 08 . |E 8000.00 5000.00 1000.00 | 500.00 | 10.00
PTark .Maszid Moth Village
11 FS/ICNZ/192/1 278 | B 25000.00 | 10000.00 | 1000.00 1000.00 | 10.00
Park near gurudwara E block
12 [S/S2/180/1 15 |G 8000.00 5000.00 1000.00 500.00 10.00

Park Arya Samaj
Mandir,Madangir Village

13 | FS/ISZ/182/1 1.28 |G 8000.00 5000.00 1000.00 | 500.00 | 10.00
Cenral parkH Block.Dakshin
. Puri
14 | F5/52/178/1 081 |G 8000.00 5000.00 1000.00 | 500.00 | 10.00

Baba Ram Dev Park Tieri

Parks in Zone : West Zone

S. Park Name & Address Area (in | Cate- | Park Security | Cleaning | License | Service
No. Acre) gory | Ground | Deposit | Charges | Fee Charges
Rent (Rs) | (Rs) (Rs) (Rs) (Rs) )
g FS/WZ/101/1 0.72 E 8000.00 | 5000.00 | 1000.00 | 500.00 .| 10.00 o~

Park A Block.Opp C C
Vishal Encl. . Tagore
Garden

2 ESIWZi57/1 0.98 E 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Park Between B2-
B4,Paschim Vihar
3 FSIWZ107/1 0.43 E §000.00 | 5000.00 | 1000.,00 | 500.00 | 10.00
Park Nr. A-286.1 )
Colony,Choukhandi ;
4 | ESIWZI57/2 196 | F | 8000.00 |5000.00 | 1000.00 | 500.00 | 10.00
Dushera Park
3-3.Paschim Vihar
5 FS/WZ/104/1 0.66 D 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Dushera Park

Opp h na 159, Paschim Puri

6 FS/WZ/114/] 0.507 E 8000.00 | 5000.00 1000.00 | 500.00 | 10.00
Ramleela Ground

Ashok Nagar TRUE COPY
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¢ 7 ES/WZ/107R 0.43 F 8000.00 | 5000.00 [ 1000.00 | 500,00 | 10.00
Park B Block,Opp Works .

Dept. Store 1)
Colo,Choukhandi
8 ES/WZ/10472 1.737 E 8000.00

Mazar Wala Park
— | PR3 Paschim Puri
9 | FS'WZ/10301 0746 | 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Dispensary Wala Park

Opp H No 364 Paschim

Puri
10 | ESIWZI037 199
Tiaflic Training Park
No 2.Nr, Children
Park,Punjabi Bael
11 | FS/WZ/A 12/ 1.89 E 8000.00 | 5000.00 | 1000.00 | 500.00 10.00
Park 8 Block Main

Mnrket‘SuhhgsJ'. Naear
12 | FS/WZ/124/1 1.05
Park Dushera Ground

E Block,Opp Rajdhani
Tent House Lown N.Vikas

puri
13 | FS/WZ/24/72 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Park Dushera Ground i
F Block.Opp FI & F2
Lawn No 2 Vikas puri
14 | ESIWZ/124/3 1.05 E 8000.00 | 5000.00
Park Dushera Ground

F Block.Opp Janta
Flats Vikas puri
15 | FS.WZ/ 1073 0.24 F 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00

Paik Opp Gray Building
School,Chand
Nagar, Khayala
16 | FSIWZ/111/] 0.78 E 8000.00 | 5000.00 1000.00 | 500.00 | 10.00
Beri Wala Bagh
J Block,Subhash Nagar
17 | ES/IWZ/125/1 2.47 E 8000.00 | 5000.00 1000.00 | 500.00 | 10.00
Park AG-1.L type
park.Vikas puri

18 | ES/WZ/11272 133 C 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00

- 2 Block,Subhash Nagar

5000.00 { 1000.00 | 500.00 | 10.00

D 25000.00_ 10000.00 | 1000.00 | 1000.00 | 10.00

D 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00

1000.00 | 500.00 | 10.00

19 | FSIWZ/104/3 0.69 & 8000.00 | 5000.00 1000.00 | 500.00 | 10.00

Park NHP.Madipur Village )
20 | FS/WZ/102/1 NOT 8000.00 | 5000.00 1000.00 | 500.00 | 10.00

Park Opp B 1/346,J J BOOKED s

Colonv,Raghubir Nagar
21 | FS/WZ/102/2 , 0.22 F 8000.00 | 5000.00 1000.00 | 500.00 | 10.00

Central Park M Block.J J
Colony.Raghubir Nagar
22 | FS/IWZ/105/1 2.2 E 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
.J-11 Block Park Rajouri
Garden (Super Bazar
Wala) ‘
,Rajouri Garden
23 | ESIWZ/105/2 NOT 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Park J-8 Block, In front of | BOOKED
School ,Rajouri Garden
24 | FSIWZ/124/4 1.17 G 8000.00 | 5000.00 | 1000.00 | 500.00 | 10.00
Park Qpp €C-95 Group 1) J
Colony, Hastsual
25 | ES/WZ/107/4 0.23 E 8000.00 | 5000.00 [ 1000.00 |500.00 | 10.00
Park Opp HNo 212.B
lock J J Colony,Khayala ) .
26 ?.}‘?:u:unzn NOT 8000.00 [ 5000.00 | 1000.00 | 500.00 10.00
Park Nr. A-57,Vikas puri BOOKED
27 | ESIWZ/1245 2.95 E 8000.00 | 5000.00 | 1000.00 500.00
Park 2/327.Subhash Nogar
25 T ESwz/1031 1.99 D |25000.00 |'10000.00 [ 1000.00 | 7000,00]

Lawn No | Adj Ring Road
Panjabibagh Opp T.T Park

10.00

10.00
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ANNEXURE-II

Guidelines for booking:-

1. Parks will be booked for Private Fu

nctions 10 i i
no such bar for non park sites. days in a month. There will be

! Tf\e_rale of booking of parks/non park site will be valid
W:Ilhi‘n three months prior to the date of function.
site is made much in advance then following rates

if booking is made
If booking of park/non park
will be charges :-

(l) If made w!th'fn 3-6 months in advance, double of booking charges.
(|_!) If made w;th!n 6-9 months in advance, triple of booking charges.
(i) If made within 9-12 months in advance, four times of booking charges.

Booking Procedure :-

3. The booking will be done at CSB Counter.

4. For booking a park the consent of the Area Councilor or the consent of

Honorable Mayor is required‘.'

5. The consent of the Area Councilor/Mayor will be valid for five days for a
particular date of booking and if the applicant does not get the booking done in
five days t‘hen the site (place of function) would be given to other needy
applicant. :

6. If available for booking, the citizen has to submit the booking amount (includes
park rent, license fees, refundable security charges, cleaning charges and

service tax) and necessary documents to CSB operator.

7 The SDMC Staff (Horticulture or UDC) posted in CSB, will check ail the

documents and will recommend to CSB Supervisor for booking.

8. Documents :-

?x?) f}[‘)ﬁig?;gfozir?cslgdoég PAN Card / Voter's ID Card / Passport / License /
Ration Card / Aadhar Card. |

8:)) g::;a;ir?g [c):raarf{tj-in favour of the Commissioner, SDMC for security deposit |
(Fgﬁgljtgd?;;la?l)é of bride and groom.

E::)) Consegnt / NOC of the area Councilor / Hon'ble Mayor.

9. G-8 will be issued and park is booked.

e marriage or other functions of son

' ked for holding th
10. The parks'may be boo
/daughter / real sister / real brother of the SDMC staff free of rent. He/She

il have to deposit Security Deposit, License fee and Cleaning charges.
wi

He/She will deposit all the required documents as mentioned at SI.No.8

bove alongwith a recommendation letter from his / her Head of the
a .

Department. \ s_
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11. Security Deposit will be taken in the form of Demand Draft in favour of the
Commissioner, SDMC. The security will be released in full or in part after
successful completion of the function within 15 days by the Dy.Director(Hort.)
of the zone.

12. Refunds

The refund will be done by the Deputy Director Horticulture (DDH) of the
zone.

Refunds can be made for ;-

a. Cancellation of Booking.
b. Security Deposit Refund

Any request for postponement / advancement of booking made would be
treated as cancellation.

13. Methodology for Cancellation of Booking

a, Citizen will apply to Zonal DDH/AO for cancellation.

b. The original G-8 and ID proof submitted at the time of booking, needs to
be submitted.

Guidelines / Rules for Cancellation refund

a. If cancellation done within 7 days of function date (function date excluded)

i. Refund 100% Security Deposit
ii. Refund 25% Park Rent
iii. Refund 100% Cleaning Charges

b. If cancellation done in'more than 7 days of function date
i. Refund 100% Security Deposit
ii. Refund 100% Park Rent
iii. Refund 100% Cleaning Charges

14. Methodoloqy for Security Deposit Refund

a. The citizen has to submit an application alongwith G-8 Receipt issued at

the time of booking to the Zonal DDH.

b. Application should be in the name of Deputy Director Horticulture of the

Zone.

¢. If MCD has to recover any damage etc. from the security amount then the
concerned Section Officer of the MCD will have to submit a report to the
Dy. Director (Hort) concerned within seven days from the date of
completion of function and which will be processed by the DDH
immediately. If no such report is furnished by the concerned’ Section
Officer within seven days to the DDH concerned then it will be released to
the party. If later on due to non-submission of report of Section Officer

B

b
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any damages are found the same will be recovered from the salary of the
concerned Section Officer.

d. To Collect the demand draft from Dy. Director Horticulture of zone within
15 days.

Dr. ALQK SINGH
Dy. Directhr Hort. (H0Q)
South Delhi Mugicipal Corporation
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._ ar:Madtav.Park, Basant:Lok, Vasan
0057, India

F-2, pear Bindra park, Block D, Rajour] Garden Extension,
Rajouri Garden, New Delhi, Delhi, 110027, India

Latitude A A 8L

2864218293°" . it 777]7,12488862°

Local 02:35:00 PM '

'Rajouri Garden, New Delhi, Delhi, 110027, India:

- Longitude . v - - Latitude Longitude

28.64227446° 77.12482598°

Altitude 168,64 meters Local 02;35:17 PM Altitude 165.77 meters
GMT, 09.05,00 AM Friday, 08,02,2024 GMT'09.05:17 AM

Friday, 08.02.2024
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